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ORDER 
 
PER ANIL CHATURVEDI, A.M.  :  
 

  This appeal filed by the Assessee is directed 

against the Order of the Ld. CIT(A)-15, Delhi, dated 

28.03.2017 in Appeal No.162/16-17 relating to the A.Y. 

2008-09.  
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2.  During the course of hearing, none appeared on 

behalf of the assessee.  

3.  The Ld. D.R. on the other hand, at the very 

outset, submitted that the assessee has opted for settlement 

of the disputed tax amount under VIVAD SE VISHWAS 

SCHEME, 2020 and the Department also issued Form No.5, 

which is placed on record.   

 

4.  In view of the above, the appeal of the 

assessee is dismissed. 
 

 Order pronounced in the open Court on 09.11.2022   

 
 

               Sd/-              Sd/- 
 (ANUBHAV SHARMA)             (ANIL CHATURVEDI) 
  JUDICIAL MEMBER          ACCOUNTANT MEMBER 
 

 
Delhi, Dated 09th November, 2022  
 

 
VBP/-  
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Copy to  
 
 

1. The appellant 
2. The respondent  
3. CIT(A) concerned  
4. CIT concerned  
5. D.R. ITAT ‘G’ Bench, Delhi  
6. Guard File.  

 

 
     // By Order // 
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